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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAEAD BINCH

AT HYDERARAD

OA.913/99 : Cdt.26-7-99
Between

B. Yoganand | : Applicant

and

Agricultural Scientists Recruit-
-ment Board (ICAR), rep. by its

Secretary,

Krishi Anusandhan Bhawan

PUSA, New Delhi 110012 : Respondent

Counsel forthe applicant : A, Satya Prasad
- Advocate

Counsel for the respondent: : N.R., Devaraj

CGSC
Coram

Hon. Mr, R, Rangarajan, Member (Admn.,)

Yon, Mr. B.S. Jal Parameshwar, Member{(Judl)
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0OA.913/99 dt,.26-7-99

Qrder

Oral order (per Hon. Mr. R. Rangarajan, Member (Admn.)

Heard Mr. A, Satyaprasad for the applicant and Mr. W.
Satyanarayana for Mr. N.R. Devaraj for the respondent.
1. This OA is filed praying for a direction to the
respondent herein to conduct: interview/viva-voce to the
applicant herein bearing rull No.008936 for the post of
Scientist in ARS/SRF in the discipline of Agricultural
Economics by declaring the inaction on the part of the
respondent in not issuing the letter to the applicant as
i{llegal, arbitrary and violative of Article: 14 of the
Constitution.
2. The applicant applied for the above post on the basis
of an open notification. A telegram was sent to him on
22-5-1999 by the Agricultural Scientists Recruitment Board
directing the applicant to appear for the interview on
22-5-1999 at 8 a.m. alongwith original documents and
attested copies thereof. It is also stated in the telegram
that 'letter follows'., The applicant submits that even
though he was aware of the telegram he did not attend the
interview as he was =xpecting a letter in this connection
as stated in the telegramm He further adds that the letter
may =xplain in regard to the documents to be produced and
other details and hence he did not attend the interview in
accordance with the telegram on 22-5-1999, Hence, he
prays for the above relief,
3. The le=arned counsel for the respondents submits that

the applicant himself had enclosed a self addressed
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envelope for correspondence with him., The respondents
enclosed in that cover all necessary instructions and sent
it to the address written on the cover by speed post., But
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there was no body to receive the letter and that was
and the respondents are in no way responsible for not
interviewing him,
4, It is not understood why the applicant did not attend
the interview in view of fixation of time and dat= of
interview, 7If he éégé not get the letter which %ggreported
to be sent after issue of the telegram he could have pres=nted_
Luwaik

L before the Interview Committee with the available documents
and requestafor interview but he did not take ﬁza: course of
action. The applicant should have ensured that the letter
addressed to Visakhapatnamlgf received by séme one in the
house hold. If hebgg’not at available at Visakhapatnam
he shoulg:;a&e arrangments to direct the same to where he gﬁé
staying at that time. The applicant himself ga¥e his
address on the envelope and that envelope was possed by
speed post containing n=cessary instructions., It is a failure
on the part of the applicant in not instructing his house
hold to direct the letter to his address where he haakstayed
at that time. It is not known whether such instruction is
given, That self addressed envelope was returned back as U wes
norone to receive that post. Hence the respondents have
acted in accordance with instructions and invited the appli-
cant for interview. Th= applicant failed to appear for the
interview and h=nce he was not selected. In view of the
above the blame lies on the applicant and not on the

respondents side,

5. The OA is dismissed accordingly. No costs.
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